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NOTIFICATION

Noo HGT-TETPolbv i Tun =101 201y, Dated 24 Qctober, 2019,
suh-secton (1 of section 33, sead wish sub-seetion (2). sub-section (6), sub-scetion (71 und sub-section {S1of section

2 sub-section {3) ol seclion 13, section 3, clavse (x), clause (xi). clutsze {xil) and ¢l

Iy exercises of the power confeired by

4, section ause (xv) of sub-section
(1) and sub-section (2) of section 14, stth-section (3) of section 17, sub-section ()

ol section 22, section 23, seclion 26,
section 27 and section 29 of the West Bengal Si

ate Counc:l of’ Technical and Vocutional Education and Skill Development
ACLI0TE CWest Ben. Act XX VT of 20130, the Goy emor is pl

cased hereby 1o ke, with immediate effect. the follewing
rules, namely:-

The West Bengal State Council of Technical and Vocational Educatian and Skill Development (Transaction of

Business aumd Finance, Accounts and A wdit) Rules, 2019
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Short terms Courae tvocational) Instittions or Polvteehnics ar Schools,

i Promote s ainn, research, improvement of quality ol eachmg v tie Hebd of various tecl

mical and vocatiozal
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Voo Repenl and v inge s
Risdioe
CHAPTERA

1. shorCtide and conunencement. {17t hese rules miay be called The West Bengal Stale Council of Technical and

Nocationa! Fducation and SEi Des clopment  Uransacton ol Busine-s and Finance. Accounts and Audit) Rules, 2010,
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Definitions. (1) in these rules, uiless there is an

Tt
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o)
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L)

(r

(5)
(n

(1)

‘This rules shall come into force on the dat

e of their publication in the Official Gazette.

vilhing vepugnant in the subjeet or context—
: bot T icat and Vocational Education and Skill Development Act,

" Al s the "West Bengal State Couneit of Technical and Yocahe

2003 (West Ben. Act XXV of 201357 ‘ | -

"Appotuting Awmhority” in relation te all the employees (ather than Grou_p /\ employee‘s} of L}w (Boun‘:ll ;:m

mean the Chiel Administrative Otfficer and for Group A emiployees, the Chairperson of the West Bengal Sl

Council of Technical and Vocational Education aad Skl Development;

“Cadre” means the strength af @ proup of posts oF service oF patt of service sanctioned s a separaie unit
“Chairperson” and " Vice-Chairperson” means the Chairperson and Vice-Chairperson ol the Council;
"ChiclAdministrative Offices™ means the Chief Administrative Officer and Mem ber-Seeratary of the Councit;

“Competent Authority”™ means any authority to whom powey is delegated by the Coumeil for the purpose of
these riles;

"Couneil” ncuns the *Wes( Bengal Staie Council of Technical und Vocational Education and Skill Development”
cstablished nnder the Act;

"Disciplinary Authorisy™ shall imean the Chatperson in respect of Group-A employees of the Council and the
Chicl Adininistrative Officer in respect of other than Group-A ciiplovees of the Council:
“Empioyee” mesns o person appointed o a post in comection with the aftairs of the Council but does not
mchude person or sersons engaged under temporary capacity. or a part-lime emplovec. or a persan cngaged
under daily rate;

“Financial Year” means a year beginning on the Ist day of April and ending on the 317 day of March of the

following vear;

Fund” means the West §

Bengal State Council of Techuical and Vocational Education and Skill Develo
Fand: ’

pment

“Goveming Body" means a body constituted by a recognized Institution. and approved by the Government:

“Istitation” means a Polvtechnic, Industrial Tratning Institute. ndusiri

al Training Centre. Schoals havipy
Voeational Training and includes sueh non-Gov

smment Institute, Private Vocational trainmg or Skill Providers,
in which istruction is provided for courses in technical education or cational lraining or skill development
as the Gevernment nyay, by wonfication, speciiv:

Managing Committee™ used in referenee 1o school and inchudes the Governing Bady of that school approved
by the Schovl Edueation Department, Government of West Bengal,

"notification” means & notilication published in the Official Gazene,

Pay® means the basic pay i the time scale of pay o which an cmployee is appointed substanuvely or on
ofticiatng basts;

"Permanent Post” means a past canying a definite rate of pay sanctioned without linit of tme:

"Polviechnic” means an institution i which institution is

provided for courses of sty in technical education
feading 10 a diplomz of the Council;

"Post™ meuny any post sanctioned by the Government far the establishment of the Couneil:

"Provident fund” means fund imsttuted and

adininistered by the Council in accordance with the regulations
made under this vules for (hat purpose;

"Recognized” in relation 1o an afiiliated institution, means recognized by the Couneil:



—— VAL L) e ok fans
“‘““——‘—_‘:‘:::R__‘i__‘_ X "1\‘-’““}.\,\.!\\, OC 100 ge 0+
(i.) ”RCfJ[]I' y S8 e I
. a1 A
STERODS T meuns a regafainn made by the Cougeil under thege ry)
§ es;

{w) bme;;\ means the h»Imnbcr-Sccrelar\' of the Couneil-

(X) "Stae Governmeny”
and Skili Deve

meang the Governmeny of West 3en

| ‘ zalin the Depay
apment, Government of West Benual:

Tnent ol Technjeat tducation, Fralning

(2} Al sech wor XSS
. ords and expressions tsed and not detined in these rules shall have the
assigned 1o ther i fhe West Bengal Siate Couneil of Technieal

Act, 2013,

Salie meuning respectivel
and Vocational Educarion and Skill Dew

Ve
H)

elopment

CHAPTLER-11

TERMS AND CONDI IONS OF SERVICE OrF ) INIRVERSON AND O ERS

3. Otherterms and conditions of'service of the Chair

persont, Chief Administrative Officer and other nicimbers:
(other than ex efficio menthery.—(13 1]

. he Chadrperson and the Chier Administrarive Officer (CAQY and the members of
the Council {other thany ex officio mepibers) shall be entitled to travelling allowances as admissible to 2 Group A’ officer
of the Siate Government
() The Chairperson, Chiel Administaiis o Olfficer ud other Member {other than ex-ufficio Member) shall be
appointed as per provision of the Act referred to in seetion -3 and sub-section (1) and (2) of section-G;
(b)  Pay or remuneration, Allowances and oiher benefits ol the Chairperson und other Members shall have 1o he
fixed i censultation with the Finance Department from time 1o tine;
(2} The Chairperson. the Chicf Administrative ©) Meer and members of the Covndil (other than the ev afficio
members) may enjor leaves as per the provisians of the West Bengal Service Rules and the Department of

Teehnical Education. Training and Skill Developnent shall have the autharity 10 sanction his leave,

(3Y The Chaimperson and the Chiel Administrauve Officer may draw. at his option, the pay dravwn by him in his
previous amployinent imimediately preceding his eamployinen in the Council with benefit of ususl ierement in
the relevant scade of pay as may be deermined on.tor sub-rite (33 abos e, a8 the case may be, whichever is
higher.

{4) The post of Chiel Adminisuative Officer shall be nut below the rank of Johy Secruiary 1o the Government in

the appropriate scale of pay.

(3} Thevules of the parent organisation or deparumient as applicable o the porson appointed as Chairperson of the

Couneil shull be applicable to himg in respect of all service matters meluding disciplinary weting:

Provided that in the cuse sl disciplinary action, the Council shall report he alfegadons aguinst the Chiairperson
to his er her parent orzanisation or department with the requeest to tale appropriate action mnd shail abide by the
advice of the parent organisation ar depurtiment.

(61 Tnthe case of an ofticer appointed as Chief Administrative Officer or member (other than the ex afficio
members) otherwise than on deputation. all rules applicable 1o the officer while he was in service of the Sute
Government shall continue 1o he applicable and shall be simifarly administered by the Government,

(77 The terms and conditions of service in case of deputation of a person appointed us Chiel’ Administrative
Officer or member (other than the ex-officio member) shull be determined by his or her parcut organtsation or
deparinent in consultation with the Council.

4. Disqualification of the Chairperson, Chief Admivistrative Officer and other members (other than
ex-officio members) of the Council— (1) The Chairperson or the Chiel Administative Officer and any viher member

(other than vx offfcio members) of the Couneil shall be disgualified if he-
tal has been adjudged by a competent Court to be of un-sound mind;

{b) is un-discharged insolvent;
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(¢)  being a discharged insolvent, fias not obtained Iron the Cowt a certificate that kis insolvency was caused by
mistforiune not by reason of any misconduct on his part,

(d)  bas been convicted by any Court of an offence which is declared by the Government to be an offence
wvolving moral turpitude, unlesy —

{1} such disqualification is condoned by the Staie Government;

(i) the terms of his imprisonment, or a period of five years from the date of his conviclion, whichever is
langer, has expired;
fe) directly ar indircetly, by himselt or his partner or through bis assignees has any interest in any work done by
order of or any contract cptered o by or on behall of the Caunejl;
(11 refuses to implemient Goverpment Orders or Policy of the Government, or causes wilfiyl and UNiCCessary
delay inimplementing the same:

(g absents himsell from duty for 2(two) months without prior approval of the Government;

th) has been proved 10 be quilty of eriminal breach oltrust or gross financiat ircegulary or impropricty or gzross
negligence of duy;

(2} The Chairperson, the Chief Administrative Officer and any other member (other than ex-officio member) shatl no
be removed from his office for disqualification on any ground referred to in elause (a) to (h) of sub-rule (1) without
any inguiry ordered by the State Govermment and withont giving the person concemed an opportinity of making his
representation against such ramoval,

5. Officers und emplovees of the Council.—

SL.No. | ) Name of the Post T
L 1 Seeretary (Fechnical Education) _ ] - F

P2 ] : Seerctary (Vocational i'zi__}j_‘_'zuion_ and Skill DC‘&CIG;?EE’S_N&)M“ mmmmmmmm o 7:

- EW ! _(.'_Tfruligr ‘iii'jxaltxwillaxtitulis ('E“ich‘faicnl !'Zi(h.:cnlinm S ____;:
4 f Centraller of Examinations (Voeational Education and Skill Develupmeni i

. o . = e e

| Registrar (Technical Education) :

- Bk v - -

~. B j Registrar (Vocational Education and ~ki lij)f\ﬁlogailxe:1t} @

‘ B | 1)3311}5_59313;11'}' (r-\__(knini_,s’trz}iqn) e l

' g ! Depity Secvetary {Vocational E{Iucaii@nﬂnndél_d_i} BC\_(:IuELMent) e - __ﬁ_;
9 u‘q;-‘\ssistmit ng'cmi}‘ {Administration) o !
10 Assistant Scerctary (Vocational Education and Skill Development) o _‘

_h Assistant Registrar (Techniex] Education) :

| 12 _+_ Assistant chis_wai(V‘oca_tioysﬂ__[iulucation and Skill Develapment) L e ‘

L i3 ' 1ance Officer 7 ‘

1 Jaw Officer |

! L3 * Programmer-Cum-Data Entry Operalor !

L e b e T e e - =

| it’)_L lead Assistant, Heud Clerk o _ o ;

17 ;_Upper Dirvisi(m.—\ssistam, Upiﬁr‘[)ivision Clerk, Accountant, Cashier-Cum-Accoutant -
18 I Stenographer-B i

i 19 i Steno-lypist , __ _J‘

- %({m _! Lower Dmiiis;ion (iu_k Lower Division f_\srswi.s"{_z_l_nt, Cashier, Computgi Clp_g:_rg_aﬁqr, “E;vp_iﬁi i

2b 10 Group - D, Peon. Night Guard
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Note 1.-(a) Finance Officer: Cadre pust of WBA&LAS. FD Gr. "™ may be consulted;

(b) Law Officer: Cadre st ot West Bengal Legal Service, Law Department may be consulied.

() The mode of recriitinent, Seale of Pav and service conditions of the Officers and stafl of the Council shall

have to be notified fron: tme 1o tine m consultation with the Finanee Depariment and as per existing rules or

=

vrders of the State Govemmennt,
CHAPTER-IH
POWERS AND FUNCTIONS OF THE COUNCITL

6. Power and functions of Chairperson, Vice-Chairperson and Chief Administrative Officer (CAQ) as Member
Secretary.— (1) The Chairperson shali preside over all the meetings of the Couneil.

(2) The Member-Secretary shall eonvene 4 meeting of the Council by mentioning time, date and venue, in consuletion

with the Chairperson, but, in case the Member-Sceretay fails 1o convene a mearng of the Counci for discussion
onany urgent ssue, the Chairperson may convene such miecting issuing o clear seven days' notice {or such

nreent issue with intimation to the Member-Secretary:

Provided that the Chairperson shall not convene such a meeting when the Memher-Secretary is on Jeave ar out

of station for urgent official work or when the post of Member-Secretary is vacant:

Provided thar when the post of Member-Secretary is vacant ihe Chairperson may com ene mevting with the

prior approsal of e Stare Government,

(31 The Chairperson is generally empowered 10 co-ordinate amongst the members of the Council and with the

Directorates under the Departiment of Technical dueation. Training and Skitl Development for public interest.

(4) The resolutions of the meetings of the Couneil shall be stered jomitly by the € hairperson and Member-Secretury.

(3) 1fanv decision in the Meeling is taken by vote, hul with ihe dissent of either the Chairperson or the Member-
Secretary, the same shall be forwarded W the Government within 13 davs by any of e and the decision of

the State Gov evinment shall, in 1his recard, be final and binding upaon the Council:

Provided that such decision shall be executed by the Council only afier the foal decision is taken by the State

Guvernment.

(6)  The Chairperson shall implement all the decisions tuken in the Meeltings af the Couneil without dissent and ulso

the Tinat decision of the Stare Government as referred to in sub-rule (5).

(7} The Chairperson shall implement ail the policy decisions taken by the State Government to promaote, excel and
expand the scope of technical and vocaiional education for the benetit of the peaple.

(8) The Chatrperson shall preside over the meating of the Bxecutive Committee constituted by the Council in
terms of sub-section (1) of section 18,

(7)) In case the Member-Secretary is unable to couvene a meeting of the Executive Committee, the Chatrperson
may, W writing, inform the Member-Seerctary 10 do 30 and on lis filure the Chairperson may hinself convene
suchmeeting afler a fapse of one week from the dute of such intimaion,

{10) Alhineetings of the Executive Committee shall be convened by the Member-Secrciary wilh the approval of the
Chairperson.

(1) Agenda for discussion in the Executive Committee meeting shall be prepared by the Member-Secretary.

(12) The proceedings of the xecutive Comumiltec mecting shall be preparcd by the A lember-Seerelany in consultation

with the Chairperson and signed by both the Chairperson wd Mamber-Sceratary,
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7.

in engine

Phe Viee-Chairperson shall be responsible for exercising the power and functions of Chairperson in absence

of the Chawperson or by way of delezation by the Chairperson or by ithe State Government.

The Chiel Administrative Officer (CAO) of the Council shal) be responsible for carryving owt and giving cflect
 the decisions of the Council and of any Conunitiee or body constituted by it under the Act, rules trumed
thereunder and he or she shall -

tad - exereise general supervision over all the Group-A employee(s) and members of the staif uppomied by the
Govermnment ar the Couneil and shali post and transfer o Group-A emploves(s) or the members of the
stalf

(b} take such other action(s), not inconsislent with any decision of the Councif, as he may consider necessary

for the purpose of proper functioning of the Council in lurtherance of the Act or this rules or regulations
made under this rules,

Affiliation and Governing Body of Diploma Engineering or Technology Institution of diploma or post diplonia

ering or fechnology institute or polytechnic— (1) Alfiliation of different courses of studies will be awarded

by the Council 1o the diploma Engineering or Technology Institution approved by the All India Council of Technical

v
Edveatan for this purpose and other short ter slah deveto

12

(6)

8 Insp

{d}

pent g cenires,

e Governing body of the nstitntes will be constinged in Hne with the euidelines provided by the Al Bidi
Council for Technical Education {(AICTE) far this very purpose.

Fhe Governing Body of the Government or Guvernment spansorzd and Public Private Parmership (PP

model institutians., will be constituied as per the order issued by the Government from time 1o tine.

Fhe compasition of Governing Body of AICTE approved institule shall be in the manner as specified m the
cuidelines of Al India Council for Teehmical Fducation (A1CTE), as modified from time 16 tme,

The Council being solely authorized and responsible for the conduct of the Diplema Engineering ar 'technology

o

Fducation in West Bengal, shall have a contral in the management and Tunctioning of the Governing Bodices of

such Institufions.

For proper functioning of the Diploma Engincering or Technology Instinutions the Council shall fay down

cernain duties, obligaiions and responsibilies upen the Governing Bodies of those [nstitutions, which shall

inchude the oliewing—

t) The Governing Body of an institute shall hive the power to supervise the activities of the Diploma
Ingineering or Technology Institutions Tor its smooth lunctioning;

th) For the purpose as mentianed above the Governing Bodies can introduce a range of procedures with

spproval of the Council;

{¢)  The Governing Bodies shal) meet at least lwice in a vear;
(d)  The Governing Bodies must maintain a vegister of the business of the Institutions;

(¢} ‘The Governing Bodies shall work according to the basic divections given by the Council,

f1r The Gaverning Body shall have general respansibility for conduct of the Instiwtions with a view of

promoting high standard of educational achicvement.

cction and other measures for Diploma Engincering or Technology Institution of diploma er post

diploma in engineering or technology institute or palytechnic—~ (1) For affiliation and proper funciioning of the
Diploma Engineering or Technical education of the State. the Councit will inspect or cause inspection of any Diploma
Engineering or Technology Institutions as per the provisions below

The institutions may be inspected at pre-affiliation as well as post-affiliation stage by the members of Recognition

Committee ol the Council or a committee may be camprised of experts from different field of specialization
hy Couneil;
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(b} The institutes may be inspected at any time with or without diving priov intimation w the institutions;

s
ter The inspection wam will be formed by the council which may be comprised of experts from different fields of
speciabization;

{<y The in.\})cclion teant will look after the available infrastructure and other details of the instinue in Comparisun
with the Jaid down norms and sindard of AJCTE or the Couneil:

i) bispecton may be done to ke nUCessary steps, o prevent commere lltzation of altilisted insitutions:

(f)  The laspection Commitiee may submit their report to the Recognition Committee of the Council for granting
ot refusing recogmition to Instiutions. and 1o withdraw such recognilions in accordunce with such regulations
as may be made in this behall

(21 The Council may impose penultimate measures os recommienided bvithe Recoenition Commiitee in case of alfiliated
mstitutes i the folluwing cases—

(@ In case of vielation of norms or vrders regarding the admission of studem by the institutions;
{b) In case of complains against colleetion of irregular fees from the students;

fe1 Dreuse of complains related o members of (he teaching or nen-teaching stall azainst the decision of the

Governing body of the affiliated bstitutions in relation with any mattes whieh witl aileet the ol cducational
altuir of the institnte:

Provided that the penalty may be financial. and inay be up 1o the extent of de-affiliation of an affilisted institzion,

The Councii may sewup State beard of Acereditation on the basis of suidelines, norms and sandards specitied by the

ALCTL br NBA and to malke necessary recomendations for appropriate wclion in thiz regard.
vy The Counetl miay evolve suitable performance appraisal systems for aifiiiated mstitutions mnpting lechnival education.
ncorporating norms and mechanise for enforcing accountabifiy,

t5)  The Couneil may defegate by notification to any recognized institution such of its powers, and on soch conditions,
as it mav think fir.

s The Council may institute and award fellosships (including was cling feliowhipt schola tships and stedentships,

and to award prizes and distinction certificates 1o the students or facultivs or persons velated with the diploma
engineering oy technology education of the State.

9. Admission of studeus, Currieulum, Examination and conduet and disviplines for Diploma Engince

ring or
Technology Institution.— (1)1

“he Council may provide guidelines for admission of stedents (o diploma engineering or
feehmology mstitntions as per the guidehing issued by the Goverent from Uime i time.

(20 The Counetl may allow transior of student (rom onc polsemy by another atter heing satisticd of conent
FEdsls,

(3) the Council shali lay down norms and standards for courses. curricudum, physical and academic Facilities as
per the provisions below:
() The syllabus will be prepared. keeping pariny with the all India standard of Diploma engineering or
leehnology education.

(b)  The syllabus will be prepared by the syllabus Committee to be constituted by the Council on the hasis of

recommendation of the boavd of Studies and Skilling o be made fur each discipline, comprising participants
from industries, institutions and an ¢xpert in that discipline.

te) The Comminee will werk under the zuidance of Board of Studies and Skilling iBOSS. who will provide
the necessury gross guidelne regarding the currienlar structure Tor preparition of the svllabus,

(d) The syllabuses of all the disciplines atong with the list of major cquipment required for the same will be
approved by the BOSS as well as Council.

AR

jod
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() This sylabuses and list of major equipment will act as the guiding standavd for the attiliated institutes,
) The Conneil sl Ty down nornis and standards for Examination and certification as per the provisions helosw:

(a}  The Examinations of the Couneil will be conunensorale with the one as provided in the curricular structure
or sytlabus of individuat disciplines for the promotion of students belenging to affiliated institutions from

lower to higher classes, and also to conduct final diploma or post diplama examinations.

(b) The methodelogy of evaluation or examination for alt disciplines are 10 be approved by the Board of

Assessiment. Exaninaton and Cortilication as well as Catneil,

tel e methodology ol evaluation or examination will be issucd by necessary regudations or bye-laws or
circulars by the Controller of Examinations (Technical Education) of the Council.
tdy e Council will arrange for publication of resulis of examinations and for e erant of certificates and

dipioma o students on completion of course of study in any recognized polyvtechnic or instiwution and

have passed the examination canducted for the purpose.

ved o Fees for different examinawions will be collected from the candidates, as per the approve rate of Board of
Assessment, Examination and Certification und Counel.

Iy The Council may exercise disciplinary jusisdiction over the students with regard 1o any Matter pertaining
to the conduct of examination for sward of certificates in diplomas. The extent of pennltimate measures
will be decided by the appropriate commitice fonned by the Couneil for this purpese.

(¢} The Council may grant or refuse pernission to candidates (o appeitr ab exaiminations ingtiuted by the

councitand may withdraw such permission. i it thinks fil, in aceordanes with 1o
the council,

iht o The mates of remuncrations o be paid o naper setters, moderators., tabulators, examiners, invigilators,
upervisors ind others emiploved tn connection with the examimations will b fixed afler considering the
recominendations of Board of Assessment. Examinations and Cor

piid by the Counesl,

nication apd the sate will have to be

. Affiliation and Governing Body. Higher Seeondary (ILS.) (Vocational X+2 level) and other Vocational

Fducation or Skill Development Training (class VIII+ level short term Vocational and Skill Development)
Courses of Vocational Fducation aud Skill Development—(1yThe Council being soleh

authorized for awardibng
atfiliation of Higher Secondary (voceational) | X-2 fevel]

and ditfercin courses of studies VI short worms vocational or
kil development training 10 the approved polytechnic or institute or schaol for the pUIpose.

12) The Couneil hetng solely authorized and responsibte for the conduct of the examinations ol [1.S(Vocationa! :
Education and all other certificate Courses of vovational triaining in West Bengal, shall have a contral over the

Maneement and functioning of the Governing Bodies of such of Institutions,

Phe Government or Government Aided or Government Sponsured and PPP Model training centre ar school

shall five an approved Managing Commiiitee which was consiiuted as per Sehaal Education Deparunent's
Act or Rufes or Orders.

- For proper functioning of the Governinent or Gevernment Sponsored or PPP Model or Government Aided
pehvicchinic or institute or sehaol, the Council shai! lav down certain dutics, obligations and responsibilities

upen the Goserning Bodies or Managing Committee of the Institutions or schools, which shall inchude the

iollowing:
ta)  shall have the pover to supervise the activities of the pelytechnic or institutions ar schoel for its smouti

funictioniag,

1) For the purpose as mentioned above. the Governing Bodies or Managing Committees can introduce 2

range ol procedurcs with approvat of the Cowneil:

gulations or bye-faws of
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ey The Governing Bodics o Managing Commitiee shall meet at least twice in a veur;

(d) The Governing Bodies or Managing Comimittees must maintaina register of the business of the Institutions
or polytechnics or schools:

(¢} The Governing Bodies or Managing Committees shall work 2

2}

ceording tothe basic directions given by the
Council for this purpose; and

(1) General responsibility for conduct of the Institutions or polytechnics or schools with a view of promoting
high standard of cducationa) or lraining achievement,

11, Inspection of Higher Secondary (H.8.) (Vocational X+2 tevely and other Voeational Education or Skill

Development Trainjug (elass VIII+ level short term Voeational and Skill Development) Courses of Voeational

Education and SKill Development.- (1) For aftili: ation and proper functioning of the IS Vocadonal) education or

voeational aining courses (V1 Teveld of tie state the Cowncil will mspect or cause mspuection ol any thstitions or

polytechnics or schools where the cotrses are conducting us per the provisions helow:-

(@) The institwions or peiviechnics or schools may be inspected al pre-afiiliation as well as pust-affilianion stage
by the members of Recognition Committee of the Council or a committee may be comprised of « experts from
different ficld ol specialization by the Couneil;

(b) The mstitutes or polyiechnics or schoo may be inspected al any time with or withaul giving prior ingimation
w the institnlions;

() The inspection team will be formed by the councif which may be comprised of experts from different fields of
specialization;

(b The inspection tzam may will look after the availahle mrastruetire and other details of the po Ivtechnic or

mstitute or school as per Tiid down norms and standard ol Council;

() Inspection may be done o take Hecessary steps, to prevent commerciaiizanon of affiliated institutions:
{r The Inspection Committee may submit their report to Lhe Recounition Consmitier of the Council for gr antisy

orrelusing recounition to Institutions, polytechnies or schoob, and to withdraw sueh recognitions i accordance

with such rezuiations as mav be niade in this behall

t21 The Council max impose penuitimate measures s recommenided by the Revognition Committee, as the case may

be. i case of aflihated nstitnies of polytechnies or Colleacs or schools as per the provisions below;

a)  Incase aof vialation of ntorms or erders regarding the admission of student by the institutions or wolytechnics
i

vt school,
{by  To dispose complains against collection of irresular feos from the students.

(¢) o dispoase complains refated 1o members of the teaching or non-teaching stafl agains the decision of the

Governing hody ol the affiliated institutions or polytechnics or schoel in relation with any matter which will
afteet the nomal educational or training aflair of the institue:

Provided that the penalty ey be financial, and may be up w the extent of de-anitliation of an affiliated institution.

12, Admission of stadents, Currieulam, Examination and conduct and disciplines of HLS. (Vocutional) and

VIH+ fevel Short terms Course (vocational) Institutions or Polviechnics or Schools.— {1) The Council may
provide guidelines for admission of students to institutions or polytechies or Colleges or schools for H.S.(Vocational) or
STC(Vocational} as per the guideline issued by the Goverment frem time fo time,

(2} The Council may allow ransfer of student from one lraining centye (o another training centre as a very special

Casy.

oy

(3} The Councit may promote innovation, reseuarch, development in established and new technologies to meet

development requirement for overat! improvement of Vocational educational and Skill Develapment processes.




7 aer ]

13. Pramote innovation, research, improvement of gnality of teachiug in the f

vocational cducation and training and 1o ¢nhance the quality of latest technologicnl knowledge to the
(1) The Council n

Inatters and make forceast of required growih for coordination and development at all levels ol voe

l

il

he € i ards for courses. curric rsical and instroctional facilities as
Fhe Cowncil wilk lay down norms and starlards for courses. curricula, physical and instrictional
per the provisions below;

(1)

(i)

(3

(1)

v

The syilabus will be prepared, heeping parity with the all India standard of vocational education or
traiing.

The syilabus will be prepared by the svllabus Commitiee (0 be constituted by the Council an the basis of
recomimeidation ol the Board of Studies and Skilling 1o he mads for H.S.(Vocational) and cach trade ol

short terms course, comprising participants lrom industries, institutions and an expert in that wade.

The Committee will work under the guidance of Board of Studies and Skilling (BOSS), who will provide
the necessary gross guideline regarding the curricular structure for preparatiun of the syliabus,

The svilabuses of alb the rades along with 1he list of majur equpment required for the same will be
approved by the BOSS as well as Cauncil.

This syllabuses and list of major equipraent will act as the guiding standard for the affiliated institutes.

Fhe Council will fay down nurms and standards for Examination und certification as per the provisions below:

i)

(1)

(i

{1v)

V)

vi)

{vin

The Exansinations of the Council will be commensurte with the one as provided in the curvicalor siructure
or Syllabas of mdividual discipline or wade for the promotion of students belonging 1o alfibated institution.
from lower tw higher classes, and also to canduct examinations for short terms (vocatonal) courses.

The methadolozy of evaluation or Examination for all discipline or trades are to be approved by the Hoard

of Assessmient, Examination and Certificaion as well as Council,

The methodalogy of evaduation or Exammation will be jesued by necessary regulations or bye-laws or
crreulars by the Controller of Examinations ¢ Vocationial Fducation and Skill Development) ol the Council

The Council wilb wrrange for publication of resulis of examingtions and for i grant of cerilicates
students on completion of course of study i any recepnized polvtechinic or nstitution or school and
have passed the examination conducted Tor the purpose.

Fees for different examinations will be collected rrom the eondidaies, ax pur the approved raw of Board
of Assessment, Fxannnation and Certitication and Council.

Mhe Counel may cxercise disciplinary jurisdiction vver the stidents with regard Lo any matter portaining
to the conduer of examination Tor awasd of cerlificates in FLS.(Voeational} and Short Term Vpcationai or
Training Courses. The extent of penultimate measures will he decided by the appropuiate committee
formed by the Council for the purpose.

The Council may grant or vefuse perniission to candidaies o appear ai cxaninations insyiuted by the
councit and mav withdraw such permission. it i dinks fi in accordance with regulations or byve lun s of
the council.

(vii) The rates of remunerations (o be paid to paper sellers. moderalors, tabulators, examiners, invigilators.

{in)

supervisors and others employed in connection with: the examinations will be fixed after recommmendations

of Board of Assessment, Examinations and Certification and the same will have to be paid hy the
Council.

The Counell may issue equivalency certificates for hoth formal and non-formal courses after
recommendation of Board of Assessment, Examination and Certification and subject to approval of the
State Gavernment.
ield of various technieal and
students.—
sy undertake sumey o varieus fields of vocational education or Training, collect dat on all related

ational cducalion ar

Training of the State.
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{2 The Council WAY promote an effective jink between teehnival and

voctional education or training system and
other relevant systems mcluding researel

vand development organizations, industry and community,

(3} The Council nay fonnulate schemes for inital and in-service tratning of teagt

subject o prior approval of the State Govermment and identily inst
{

1€Fs OF InsuClors or rainers
utons or centres, and selup new centers
or staff development programimes including continuing educaion of teachers or instructors or trainers.
Council may promote an effective link between technical education sysiem andd other relevant systems including
research and development organizations, industry and communiiy.

(5) The Council may formulate schemes for initial and in-service training of teachers subjecha prior approval off
the State Govermment and identify institutions or centers. and setup new centers for stafl development

prograntnes including continuing education of teachers.
CHAPTER-IV
RULES FOR FINANCE. ACCOUNTS AND AUDIT

14, Prepavation of budget. - (1¥The Coungil shali. not laier than 75+ September ol cach Nnancial vear, prepare the
budget i the following Anancial veur show my detatls of the extimated receipis and expenditure and aiso the anticipated

ppening and closing balance of that vear.

(2) The budget estimate shall he prepared in the form set out in the Appendix-1, and requisite munber of copics
shall be forwarded to the State Government,

(31 Acopy of the budget shall be endorsed o the zuditor or anditors us may be appainted by the State Guvernment
under sub-rule {2) of Rule 24,

15, Fund Management, Payvment and Accounts of the Council—~ (17The Council shall maintain an accoum of
expenditure done in different heads in the furm of receipts and payment, and shall maintain a holimee sheet which will he
duly placed in the annual meeting of the Couneil for confirmation and the sarne whl be forwarded o the Department of
Technicai education, Training and Skill Development for their appraval:

Provided that in case of any expenditure arising eut of am exigencies has been incwrred or s 1o be incuryad then the
same will be forvarded o the State Govermnent for approvat.

(2> The Council shall maintain the books of accounts anul the registers it the formn specified tn Appendix-il.

(31 The manner in which the Fund of the Council wiil be manazed, receipl and expenditure and aceounts of the
Counvil witl be governed by the Finanee, Accounts and Audin Rezulations of the Couneil.

to. Manovey in which all the puyments and veceipts from the funds.~The Council shail maintain an account of

expenditure imeurved i different heads in the form of receipts and payment. and maintain o balimee sheet which will be
duly placed in the annsal meeting of the Couneil and the same will be forw arded, along with the abservation made in the
said meeting, o the Departiment of’ Cechnical Education. Training and Skl Development for approval:

Provided that in case of any expenditure arising out of any exigencies has been incurred or is 1o be inevrred then the
same shall atso e forwarded w the Government lor approvat.

17. Manner of maintenance al acconnls. —( 1)} The Counctl shull maintaim the books of accounts and ihe registers i
the form specified in Appendix-Ii.

(2) The annual account for cach financial vear shall be prepared by the Council in the form of (i) Receipt and
Paviment Account. (i) Income and Expenditure statement and ¢iii} Batance sheet in specificd form set out in
Appendix-111.

18, Manner of re-appropriation of sunctioi~tn case of any re-appropriation which has been made or is required to
be made. i the sanctioned budget, the same is 1o be sent for prior upproval af the State Government,
19, Internal audit and statutory audit. - (1)Anpual audit of accounts of the Couneil shall be performed each {nancial

year and while pertonming the audit the Council shall perform both hiternat and Statutory Audii.
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{2} For Ammual Audit of the accounts of the Council, an auditor or auditors shali be appointed by the Governmuont,
(3)  The Council may appoint auditor for internal andits.
(4) ReportofAnnual Audit shall be placed in the Annual Mecting of the Council.

(3)  Annual Audit Report along with the observation made thereon in the Annual Meeting of the Council shiatl be
forwarded 1o the Government.

(6)  Annual Audit refating to a Financial Year should 1o be complceted and report sent 1o the Governmeni not iter
than the next 3tst Deeember of every financial year

20, Anuuat report of the Council.- (1) The annual report giving the e and full account of the activities of 1he

Council durng the previoss nancial y ear shall be prepared and copies thereof shall be forwarded to the State Governmoni,

not Later thin 318t Deceniber Tollowing the financial year to which 5t relates:

Provided that the reportmay also contain sugeestions ifany. selating to the Technies] Education and Training us well
i Vouational Felueation and Skill Development as the Cowncit deen fit 100 su

voesl,

t2) The State Government may by specific order require the Annual Report of (e Coungil o be sphiiteed in o

prescribed Form.
CHAPTER-V

MISCLELLANEOUS

21, Power of the Cawncil (o make reculations. 11T he Counil may. by notification in the Official Gazore, miake
regubtions inconsuliion with the Uimiee Drepartoentand the oy Departiment and with the approval of State Governnien

for carrving out the purposes ol the Act,
(2)  In particudar and wihont prejudice o the generality of the Porepomg power, snch regulations may provide for
att or any of the following maiters:—

s rudes ol procedure inregand 1o the transaction of business it its mectings relered oo section 110

{h)  classtiications. method of recruiunent and qualifications Tor difterent posis. conditions of service, pay
and aflowanees and function. duties and responsibilities of the officers and other emplavees of the
Council referred 1o in sub-section () of section 13:

() conduel, discipline and appeal. dismissal, removal and suspension in respect of e officers and oiher

employces of the Conncil referred 1o i sub-seetion (41 of sectian 13 Tor proper eaercise ol its pawer and

stbject 1o approval of the Stte Gosernent:

vt provident fund as well as pension for employees of the Council referred (o in clause (xxv ) of sub-section
(1) of scction 16;

(v) conduet, disciptine and appent moyespect of the members ofthe statt of the Coancil seferred to in el

txxv) of sub-section (13 of seciion 10, lor proper exercise of s power and subject 10 approval of the
State Government:

¢ the rares of remunerations o be pand to the paper setters, moderators, tbulators, examiners, mvigifators.
suparvisors and others cimploved o conneetion with the examination wistiuted by the Council, atter
considering the recommendations of the Board of Examinatons, i any and the fees 1o be paid by the
candidates for such examination and rate of center charges yeterred 10 in clause (xxviii] of sub-section
(1} of seetion 16:

tebume, place and the rules of procedures in regard to the transaction of business at the meetngs of the

Lxecutive Commiuce inctoding the yuorunm in such ectings relerred to in sub-section (4) of section 18;

tn - constitution, power, functions s irea of the Board of Studies and Skilling of the Council referred 1o in
sub-section (2) of section 19
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. {1} consiitution of Board of Assessiment, examinations and cortifications refesred (o in sub-section (1) of
section 20
(i) constitution of the Recognition Committee for granting and refusal of recognition to the institations and
also Lo wilhdrawing such recognition referred (o in seetion 215
(k) grant scholarships in fzvour of meriorious students or grant awards ol in favour of rank holder students
orarrangentent of annual sports of stdents ere. foy proper exercise ol i3 power under the et and these
rules;
) any other matier which may be. or is required 10 be, provided fa the reculations by the Council afier
setting approval ol the State Government,
(m} Power, function and jurisdiction of internal Auditor or Auditors for the purpose of Internal Audit or
Statuwtery Audit of accounts of the Counctl relerred 1o in sub-section (5) of section-22:
22, Overall supervisian of the Chief Administrative Officers (CAQ) and appointment of cmployees.— (DAl

Group-A Officers (other than CAQ) and other employees of the Council shall be appointed by the Council and shall work

under the overatt guidance of the Chief Administeative Officer of the Couneil.
(2} The Council may. with the previous approval of the State Government, recruit and appoint Group-A officers
and vther employees on the basis of the resulations made i this behalf
(31 The Council shall have the pover to make regulations for duties and responsibilities of rhe Graup-2\ officers
and other cmplovees of the Council after approval of the State Government.
23. Repeal and savings.~ (1) All rules. orders or notificalions corresponding (o these rule, in force immediately belore
ihe commencement of these rules are herchy repealed.,
2y Nonwithsumding such repeat, any thing done or any actien wken under the rules. vrders or nolifications referred
mesub-rule (1) prior o commmencement of these reles shali be deemed 1o have been validly done or taken under
these rules.
APPENDIXNAT
e rale 14y

Budye Estimate Tor the  (inancial » ear

................... of West Benual State Council of Technical and Voeational
Rducation and Skill Development

Receipis
A PR — . . 7 T - T ) LT
Serial Head of Receipt Actual of Receipts of ,Budget Estimate Tor © Revised Ustimate Buduet Fstimaie
‘ No. F Previous financial ! the linancial yeor ! for the financial | for next
{ vear ‘ ] year | financial year i
I S B | I R
Expenditre

— T Ty s m e s o

Seriul | Head of Receipt Actual ol Expendiwre ' Budger Estimate for | Revised Estimate l Budget Fstimate
I Nooo 1 Expenditure boof Previous finaacial 1 the fnancial vear | for the financial for pext
i | | sear | yuar i financial vear
R - i N S | L

APPENDIN-1I
(yee sub-rule (1) of rule 17)

List of Statutory Registers and forms to be used by the West Bengal State Council of Teehnical and Vacational
Education and Skill Developnient

L. Cash Book (Double Column) General

2. Allaunent Register in Treasury Rule (TR) Form No.9 (as per West Beneal Treasury Rules, 2003)

i

Lo
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Form Novbn

Par 1y
]
300 T by
A
; -4 Pl ceaster Cieneyal
h Slviee Pavinent Revisrer General
6o edeer Book Genperal
e ap Oy Ry i Registor
h G Boall Repister General
1]
i . . .
: Yo Chegue baene Register General
: Fr D heate Carbon Receipt or Money Receipt Book
o Acquaintmee Roll in TR
12, Stk ]\'\'_:__.’i:\lt.'!
3 Bead Stack Register.

Receipt

P
FoSeral
T

)

tash

Ik

[NTRNTYEITE

Puibeiee sheet of Woeat B,

Ladwlitios

Previoos
!

fmancial ve

: A

and Pavanent Account

Reeeipts

i o Opensng Balasee

hcone

APPENDIN-I1]
fyee suh-rule £2) of rule 17)

for the Financial Year

st Register i dieany Rule (TR ) Form Noog tas per West Bengal Treaswy Rules, 2003)

Amoml in Rupees

Paymenis Amouint Rupees |

e o e :
: \
| !
: - — -
i

aint Papenditure Neeounts Yar the Financinl Yo, berrrn e

Aol e R, Expendinure St o Rupees
; |
b L
siate Connedl of Technicat and Vovarional Fducation e < e slopiem

Previous Presin Towal

Mhancial vear | Nooociabsear Vo

Amount Atount

Present i otad Assets |
finaneial vear 1 Amount |
Amonnt ]
_ .,%,

i |

T i

: .

‘ |

By arder of the Governor,

ROSHNISEN

Privcipal Scoreiary 1o the Governieal of West Benwval

Pobibidotis dhe Departmen o1 echnienl Educarion. trointng and Skifl Developmen (P
Savcavaly Press B, (Gos cnment of West Bengal bnterprise), Kotkata 700 050,

olvteehnie Remehy, West Bengal and pringed
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